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SHRI BePo SINGH, AM ‘

When the case is taksn up Ld. Counsel Mre. Bandycpauhyay,'
apoearlng on behalf of the respondent submits that the Apnell-te

fﬂuthorlty has disposed of the case and tha applicant has preferred a

o emevﬁglgﬁppetltlcn sgzinst the same. Befors the égilagﬁgg‘pagliﬁ'”ﬁu

e e
proqessmd, the applicant has been informed that the concerned File
agénrelated documents in respsct of the cese of the applicant,are:
mis-placed/destroyed in fire. Therefors, the Revigiomal Authority -
Wwas not_in a'bnsition to finalise the cssm. The respondent authorities

tried to re~construct the records. But they could mt succesd. As

8 result the revieu petiticn ie pending.

2. The Ld. Counsel fFurther submits that the respundant authori-
thS addresqed a letter to the aDpllCdnt to Furn1¢h the copy uf
certain document: available with hin in this czse so that the case is
decided., The Ld. Counsel for the applicent replied h: the lestter on
10-8=~2000. He subnits that the mattér.is subandice before the CAT,
Calcutta Benche S0, it will not be possibls for him to furnish the

required documents till disposal of the cass. The reply is reproduced

belny & W""’
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Myith reference to sbove and with specif ic instructions
frem my client abovenered, this is te inform you that
since the matter is sub~judice befor&»thé CAT/Culcutta
Bench, it will not be possible for my client to furnish
the réquired ducuménts, as dircscted by vyou in the above-
referred letter.

However, after d isposal of the said applicatiocn by the
‘Hon'ble Tribunel, the matter of submissicns of documents
by my client wuld be considered. UWhatever records were
there in the Service Book of my cldent, that wuld prevail',

3 Shri Ghosh, Ld. Counsel appesrs cn behalf of the applicent

and maede his submission as per his letter reproduced asbove.

4. Sincs ‘Bh‘a Tevishon petltmn is pending and there is genumez
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reason for tte respondent authorities mot to dispose of t'ﬂe same
till required records and documents are =vailable, the matter uas

placed and a query was raisad before both the Ld. Co‘unaals to Fmd
=7 T P

out a way out so that the pending rev:fai@n pa’mitﬁmn &s amfdﬁ;d.
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5 . Both the Ld, Couns:als' ave sugges ted that ﬁh&’zﬁwfﬁfﬂﬂ@l* &uthemf

rity may address lettsr to the applicant listing out verious docu=-

ments etcey, with direction to the applicant to produce the sane in
@ U .
person to the extent available with hin before thn Rawiszsﬁai Autm‘m ,s~

P

o
rity on a fixed date and time. The Rgvla:ﬁmak Authority may take

copy of the original documents to complete the file snd return the

. . L ™,
criginal documents to the applicant. In case, the Revig%f% Au tho=-

rity feels that personal hearing of the applicant is necessary as
uj
the sane will also hedp 1n the d ispossl of the mvmwn pe'ﬁitmn by
0 e— S

the Rev;si&a"n@i Authority, the sane may be intinated to the applicant
by fixing the date and time uhich the applicsnt shall comply without
Fﬁilo

6 In vieu of above, the Ld. Counsel for the applicant prays
i)
for withdrawal of the cass yith suitzble direction to the Ravigidwsl

Authority as well as to the applicant as stated abo ve o
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Te Rcccrdingly, we hareb9 grant the preyer of the Ld. Counsel
of the applicent for ulthdraual cf the U.A. with a direction to the
rssonndent authorities (Rev;@xgg;jﬂuthorlty) to issue a letter to
the applicant listing cut the documents for prduction of the same
before hinm on a fixed date and iina and the applicant shall producs
the avasilsble documents before the authority on the scheduled date
and time. Tﬁe concerned authority will take dopy 6? the documents
and return the original documéhts ﬁu the applicant. In case, the

RevigignaAuthority finds it necessery, he may ask for personal

hear ing 6F the applicant on = f ixed date and time. The sbove éntire
exeércise shall be complied uiUW‘uithin a period CF'Féyr months from
the date of communication of thié ordsre With the sbove observetions/
directions bhe O.A. is'alioued to be uithdraune. However, if the

spplicznt is aggrieved by the order of thecggﬁﬁﬁhﬁﬁgﬁﬂuthority, he

would be at liberty tb approach the Tribunal sgain. Application is

disbosed cf witheout any order &s to costs.

; L —————
Member(3J) . Member{A)
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